IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH : AT HYDERABAD,

* *® *

0.A, NOo 1068[93 Dt. of Decision : 28,3.94

1. All India Pobtal Employees
Union of Postmen and Class IV;EDS.,
Mangalagiri Branch, Rep; by its
Branch Secretary, G.James,

-

2, G.James, ' - - +e Apnlicants

Vs

Ditelnion_nf India, Rep; by its
New Delhi - 110 001,

2. The Post Master Gereral,
Eastern Region, Vijayawada -~ 2,
3. SEHJ.DI‘ DU]JUL.LH\-HH_-.-..

. ’
offices, Chandramoulinagar , \ .
Guntur - 7, .« Respondents,

"nungel for the Applicants : Mr, P, Rathaiah
Counsel for the Responcenus 5 - «we

L .

CORAM:

THE HON'BLE JUSTICE SHRI V. NEELADRI RAQ : VICE CHAIRMAN
THE HON*BLE SHRI R. RANGARAJAN : MEMBER (ADMN,)

..2 -



. by

Wﬂ@j%

0.A.N0C.1068/93,

JUDQMENT Dt: 28,3.94

(AS PER HON'BLE SHRI JUSTICE V.NEELADRI RAO, VICE CHAIRMAN}

Heard Shri P.Rathaiah, learned counsel for the
applicants and Shri N.R,Devaraj, learned standing

counsel for the respondents.

2, This OA is filed praying for a direction to
the respondents to pay the HRA and CCA to the appli=-
cants from 1,9,1989., On the basis ¢f the averments

in the 0A, it has to be held that they are claiming
HRA and LA 8L LIs woeww —pp Mrr_%t""'P'J’.-J-N.,

3. The & 1st applicant is. All Iniia Postal

Employees Union of Postmen and Class-IVjKE,DpS,,
Mangalagiri Brancn quu wvis ecae —pp .

working at Tadepalli Sub Post Office, Guntur District.
Tadepalli Sub Post Office is within 8 Kilometresrfrom
Vijayewada, The Director General, Posts letter No.
4-121/87-PAP, dated 2%,4.,1988 envisages payrent of _E' N
HRA to Postal Staff at Tadepalli at Vijayawada rates i

till 31.8.1989.

L't‘)) ’i C‘fé—}-‘-)
4, It is--now—stated that 51milar dlrection wms;g S

not given by the Director General Post§<a; necessary;

certificate was not given by the District Collector, - “; .

Guntur,

5. Now it is submitted that the Diptr1ct Collector, /f'

_ necesgsar i
v oA teean PhaZoort] ficate on 10.2.1994 te.,. after/

x;;g reply in this OCA is filed,

axntd.,.
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1. The

0-'3 LI

6. In view of th% above, the Director General,
Posts is directed to i%sue the necessary letter in
regard to the payrent Jf HRA and CCA at Vijayawada
rates to the Postal staff at Tadepalli with effect

|
from 1,9.1989. Time for compliance is two months

|
from the date of receipt of this order by the 1st

respondent. ‘

7. The OA is ordered accordingly. No costs.
—= '
== l WA S

{(R.RANGARAJAN} (V.NEELADRI RAO}

MEMBER (ADMN, } ' VICE CHAIRMAN

DATED: 28th March, 1994, -
Open court dictation. '
ﬁ%ﬂﬂqu LA v

i Deputy Reglstrar(J)\. L’
vsn - — .

Director Gereral, Posts,l

Union of India, New Delhi&l,

2, The Postmaster General, Easteérn RegiOH,
vijayawada=-2,

3. The

Senior Superintendent oit,POst Otfices,

Cnandramnoulinagar, Guntur-7.,

4, One
5. One
6, One
7. One

pvm

2,9 ?4?h€

?

copy to Mr.P.Rathaiah, A?vocate, CAT  ,Hy'd.
copy to Mr.N,R.Devraj, Sr.CGSC.CAT.Hyd.
gopy to Library, CAT.Hyd:
Spare copye '
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APPROVED BY \

IW Trk CENIRAL ADMINISTRATIVE TRIBJNAL
HYDERABAD BENCH AT HYDERABAD

\‘\"__'______.

+ TEE- HON' BLE MR,JUSTICE V.NEELADRI RaQ

VICE CHAIRMAN

-B.GORTHI s MEMBER(AD)
ND

THE HON'BLE MRJTCCHANDRASEKHAR REDDY
MEMBER{ JUDL)

AND /

THE HON'BLE MR.R.RANGARAJAN ¢ M(ZDMN)
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